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Branch, Mumbai), and in proof of that he has enclosed the statement of
Account from 21.11.2017 till 09.02.2018. The Liquidator has filed

preliminary report and Final report. The Liquidator further filed audited

accounts of liquidation and the statement in accordance with Regulation 38

IBBI (Voluntary Liquidation Process) Regulations, 2017.

10. The Liquidator is required to realise the proceeds of the assets of the

Corporate Person as mentioned under Regulation 32 of IBBI Regulations. The

assets of the company consist of only cash at bank to the extent of Rs.

4,67,905/- and other receivables of Rs. 3,657/- and after meeting the expense

for liquidation to the extent of Rs. 4,71,562/-, the liquidator submitted that

nothing is available to the stakeholders.

ll. The Insolvency Resolution professional filed his final report stating that

liquidation process has been completed by annexing Audited Accounts of the

liquidation. Finally, the Liquidator filed this Petition along with final report

having sent a copy of the final report to the Registrar of Companies, Mumbai

and IBBI (Compliance of Section 59(6) of Code, read with Regulation 32 and

34-38 of IBBI Regulations.

13. Accordingly, this Company Petition is allowed.

V. NALLASENAPATHY
Member (Technical)

BHASKARA PANTULAMOHAN
Member (Judicial)
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12. On the Petition filed by the Liquidator under Sub-section 7 of Section 59 of

the Code for dissolution of this Corporate Person, we have noticed that the

affairs of the Corporate Person have been completely wound up and its assets

liquidated. We are of the considered view that this Corporate Person, through

its Insolvency Resolution Professional, voluntarily liquidated itself so as to get

dissolved, therefore, we hereby dissolve this Corporate Person and direct the

Liquidator to file this order with the concerned Registrar of Companies and

IBBI within 14 days of pronouncement of this order (in compliance with

Section 59 (7-9) ofthe Code).
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